
FOR TI]E TTENTION OF OF TE

is hereby given that the National Company Mu Bench has ordered the
commencement of a corporate insolvency resolution process of the Monique Gems Exports private
Limited on 13 September 20'lg

FORM A
PueLrc ANHourucrueNr

(Under Regulation 6 of the lnsolvency and Bankruptcy Board of lndia (lnsolvency Resolution process
for Corporate Persons) Regulations. 2016)

The creditors of Monique_Gems Exports Private Limited, are hereby called upo* to submit their claims
with proof on or before.T October 2019 (order received on 23 Septernber 20ri)) to the inter,m resolutionprofessional at the address mentioned against entry No. 10,

The financial creditors shall submit their claims wiflT proof by electronic mean$ only. All other creditors
may submit the claims with proof in person, by post or by elictronic means.

submission of false or misleading proofs of claim shall atract penatties.

*.uW'*,n
lnterim Resol ution Professional

Date: 2410912019
Place: Pune

RrlevnNr PnRrrcutlRs
i Name of corporate debtor ExportsMonique

Limited
L of coof debtor 1997aJ. Authority under which corporate debtor

I
4 No. of debtor H1gS7PTC1 1
5 Address of the registered office

any) of corporate debtor
and prin*ipaloffice { Eack Sidest Floor

Office No. 3 1B M Paramanand Marg,
Mumbai 400 004 Maharashtra

h comrnencement date in respect cflnsolvency
debtor

received on201S
201

13
23

1 date of closure of resolutionEstimated 1

6 Name n ofumber theregistration insolvency
acti dSprofessional interim resolutionng professional Reg. No. IBBUIPA-2}|P-N0O5S2I20.i 8-

1911 1881

Rajesh S"

s Address and e-mail of the
professional, as registered with the Board

resolutioninterim

Neelayam Theatre, Sadashiv Peth,
Pune 411 030" Maharashtra

col0ny
toNext MS LEDC loopp.Building,

Mobile - 9323
Email*

10.
with the interim resolution professional

and e-mail to be used for

Neelayam Theatre, Sadashiv peth
Pune 411 030, ttlaharashtra
Emarl -
Mobile * 44717

colonyVijayanagar
toNext LMSEDC toopp.Building,

date for of 20197
12 of creditors, if any,

section sectionof 1L(64) ascertained the interimby
resolution

clause (b) of sub- applicable

tJ_ Names of lnsolvency Professionals identified to act as
Authorised Representative of creditors in a class

names for each

Not applicable

14.
(b) Details of authorized representatives

are ayailable at:

(a) Relevant orms and
https :I/www. ibbi. gov. in/home/downioads
Physical Address: As mentioned

link:

No. 10

OF

Law

is

insolvency

635/84, Siddharth,

11.


